
II IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYOERABAO 

ORDER - 13:10:97 

Between :- 

A.Behra 	. 26.M.Ramulu 

S.S.Kumar 27.N.Ramana 

K.Chantj 28.0.8haskara Rao 

S.Ramana 29.V.Srinu 

E.Atchuta Rao 30.P.Eswara Rao 

5. K.Narayana Rao 31.T.Ramu 

7. Shaik All 

B. K.Kanaka Rao 

9. P.Najdu 

10.1<. Suryaprakash 

11.A.Jattalyeea 

12.A.Parpilli 

1.6.Behera 

14.P.Ramu 

15.M.Ramakrishna 

15.8.Ramana 

17.C.V.Ramana 

18.M.Jai Raju 

19.Y.Durga Rao 

20.8.Appa Rao 

21 .C.Raju 

22.K.Tata Rao 

23.John Victor 

24.M.Raju 

25.C.Sombabu .... Applicants 
And 

Officer-in-Charge, 
ENC Sailors Institute, 
Naval Base, Visakhapatnam-14. 

Preaident, 
ENC Sailors Institute, 
INS Satavahana, 
Naval Base, 
\Iisakhapatnam-14. 

Chief of Naval Stat?, 
Sana Bhavah, Naval Headquarters, 
New Delhi. 

The Flag Officer, 
Commander-in-Chief, 
Naval Command, 
Visakhapatnamw 	

.... 2. 
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5.The Secretary, 
M/o Usfence, 	 / 
New Delhi. 

Respondents 

Counsel for the Applicants 	: 	Shris.Kishorc 	- 

Counsel for the Respondents : 	Shri Kote 8haskar Rao, CCSC 

.CDRAM: 

THE HON'LE SHRI R.RANGARA3AN 	•: 	MEMBER (A) 

THE HONtBLE SHRI B.S.JAI PARAMESHWAR 	: 	MEMBER (3) 

(Order per Hon'ble Shri R.RangarSjan, Member (s) ). 
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(Order per Honble Shri Ritangarajan, Menter (A) ). 

None for the, applicant* Heard Sri Kota Bhaskar Ran, standing 

counsel for the respondents. 

There are 31 applicants in this O.A. They are employed in 

the Sailors Institute, Naval Base, Uièakhapatnam as Head Cook, 

Assistant, Bearer, Attendant, Salesman and Mali. It is stated that 

they have worked for more than a year at the time of filing this 

O.A. ih th1.i Institute. Hence they request for regularisation of 

their services as they are employed by the Naval organisation at 

V kkakhapatnam. 

This CA is filed praying for a. direction to the respondents 

to reguiarise their services in the post in which they are now 

serving and also for payment of scale of pay attached to that post 

withall consequential benefits, 1/A  reply has been filed in this 

zo 
Oh. The main contention of the respondents in this CA -- that the 

Sailors Institute is to provide recreation to the Sailors. This 

Institute is not bog run and by the Government of India and is 

opento the Sailors of Indian Navy. Further Sailors Institute is an 

indiependent organisation being sustained mainly an the contributionS 

from the Sailors of the aastarn Naval Command. The payment of 

salary to the applicants in this O.A. are made out of the funds 

contributed by the Sailors. No Government grant or any other aid 

is being received by the Institute. It is an independent Institute 
- 	 n - 	- 

having no contributions frbm any other/organisations. The applicants 

are beindpaid frOth the cotributions given by the Sailors. They 

- 	.1 	. 	
. 	....4. 
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further stte that the organisation is similar to ENC Printing 

Press. Thtt staff also 	filed CA 771/91 on the tile of this Bench, 

which as dismissed on 15-2-94 on the basis that 	-- _•_ no matr 

and servant relation-ship exists jaho applicants of that CA with 

the Naval 0rganisation. The present case is also similar to that 

case and on that basis this application is also liable to ibe dismissed 

4. 	In this connection we will also like to -g h the 

reply given by the Full Bench in CA 260/90 on the file of the 
;v we- 

Al].ahabad Benäh of the Central Administrative Tribunal that the 

employees of the Unit run canteen are not central government employees 

endLnot entitled for any protectionunder Article 311 of the constitu-

tion. Therefore, it was held that the Tribunal said-im has no jurisdic-

tion to hear the Unit run canteens* the applicants in this OR are 

placed in a similar position as employees of the Unit run canteens. 
Ktc_ 

Hence it isheld that this Tribunal has no jurisdiction to deal with 

thQtr caSes. 

A 

In view of the forgoing, the GA be returned back to the 

applicants'counael for presenting it before an appropriate judicial 

forum. 

(B 	At PARAMESHWAR) 
Member (3) 

(R.A ANCARAJAN) 
Member (A) 

Dated: 13th October1 1997. 

DictStad in Open Court. wv--~k 
tR 

ivl/ 
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IN TH CJRHAL ADNIHISTRA JIVE TRIBUNAL 
HYDERA R\3 

JL 	HUH ELE SHRI 9.RMNRRJAN 	11(A) 

JHD 

THE HUN' BLE SHRI B.S.JAI PARAMESHIJAR 

N (j) 

Dated; 

NT 

Ad1jtted and Interim Directions 

:'~ 

ed.

rad 	
c?ct&3ts 

Dispsad oP with Directions 

Disnikscd 
Dismissd as withdrawn 

Oismiso4d for Default 

Ord er ad Re j ec t ad 

No ordej as to costs. 

YLKR 	 II Court 

%rf! WT 
Cetpj .Mmztwn TdliuniI 

22 OCT 1V97 

frTT flZT% 
HYDEI\AEAD BENCH 




